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fo Questions 210

1 2 3 4 h
Rajasthan . . . . . ro- 32 19+ 6r1 [ Z L] 5711
TamiiNadu . . . . . & 61 8 74 8-06 2004
Tripwa . . . . . . . B-46 917 0975 15724,
Uttar Pradesh . . . . Bz 852 938 15-52
West Bengal . . . . . . 7 43 787 8-40 15405,

Nora. —1, Dty <cbit s o Agicdiural Year JubyJ i

2. ‘U kitt~d Lk s -of -3 to ‘Fiid Libou f ‘Ploughm ", Firld l2bour  inclwles
plhrughmiz, sow:-s, w0, haev stors, weed rs, transplaiiers ete.

Seatement-IT *

Daily Wage Rates of Skilled Labour)

Y-ar Perecent-
........ . —r-— agt incre-
Siate 1981-82  1g82-B3  1983-84 =escin
1983-84
over
1981-82
Andhra Pradash . . 1077 1274 1472 8.60
Agam . R 16+ g2 1901 22° 05 35 14
Bihur . 10- 82 12 85 14657 25 40
Giwat . . . . 29749 23 56 26-44 29 0¢
Hiryana . e 23 26 25 75 29 64 27-43
Himichy Pradesh . 16-98 19 48 2222 30- 85
Kunaaka . . 12 50 i3-93 14-Go 15 8o
Kerala . . a2 47 23 41 26 21 16-Gg
Mdhya Pradesh 1202 1409 16- 50 5727
Maharashira . . . 13154 1342 1594 1773
Opisa . . . 12" 35 13- 87 1628 36 B
Punjib 2538 29 Gt 33 44 306y
Ryjthan S e e 14- 0 1783 18- 59 32 72
Tamil Nadu . . . . . 14- 22 15- 71 17-39 29 03

Uritar Pradesh

13- 34 15-88 18- 50 38- 64

—

-NOTE. _1. Dua relates to Agricuiturdl year JulsJu e,

2. Du- relates to carpenter based an the daily wgesreparted for  difforent contics

hy State Governmenis.

Provident Fund of Jute Workers

1963. SHRI GURUDAS DAS GUP-
TA; Will the Minister of LABOUR be
pleased to state;

(a) whether it is a fact that the
jute mill owners are perennial defaul-
ters in depositing provident fund
contributions;

(b) what is the amount of default-
ing mill-wise at present-

(c) what steps Government have
taken for the recovery of the dues;
and

(d) whether Government propose
to cancel the exemption of defaul-
tiij; mills?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) to (d) A State-
ment showing the amount of provi
dent fund contributions outstanding
against the jute mills and the action
taken by the provident fund authori-
ties for realisation of the outstanding?
dues, as also cancellation of exemp-
tion, ag on 30-11-1984, is attached.



Statem=nt

8. Nume of the establishment
No.

Amramt  Poiod of defiale
of arroars

(Rs. in

Iokhs)

Action tekon

{3 ()

(3) {4)

(5)

t Mfs, Kelvin Jut Co, Ltd,

2 Mys. Khardeh Co, Lnd.

3 Mfs, Megna Mills Lid.

3

& MpSwee AmbionJuteCoZed. . . . . .

Yo
'

5 AngleTndia Jute MillsLid, .

& Dalhouwsic Jute Co. Lad,

-
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260-90 6j74 to 384

33'32 374 to 5/7¢
t1f8o o0 1280

23763 of71 8B
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172-5¢  5i77 to 5/

28-26° 6/83 ro 783

. 85 oo ‘m,'85 to 1781

8/82 1o 584

Prosecution und rs e'inn 14 (2A) ofth EPF and Mis-
c:dliv ous P owisinae Ac, 1952 nd iction under
setinl ¢bfpg [PET hie b niaiddued upo o8
Ty saabiis m ar ks howev -, obtuin d sty ovder
from th H.gh Court of Q.dcuciz,

Poosecution ¢ hos b onfibd upe gf75. A olim has
ilsab ap fendb foo th Commission e of Poy-
m -its.

FVIRL LB by A brth erihlidhme nt rese

R < e 4P v . FidComaisininr

f a2 .k LT e out: L F IPPTTL n-fu-urm:.mlilg
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T. s bl v vhsao)-dCwil Bl -striing
e BX mrbhihab Lo B dbeh s blisha
m o b drdsiy g stth af ¢ omont of the
9 swisirie of th seh-m s a0 ur x ran o - stablishe.
nt fit. )

P oucoinewshor b oo fil d ume /8y Mo whits
th s blishm atbhsh o dtawr dioel ik e s
it st ones,

Civil R de his been obtin d by the est.bljshm nr res-
v ainiug :eiion,
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17
18
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an

Bastern Mfg. Co. Led. . .

North Brook Jute Mills Lid.

Empire Jutz Go, L., . .

Shree Gourd Shankar Juee Mills Ll
Pird Jute & Exparts Ltd. .

Sarae Flanwmsn Juie Mills Ltd.
Grripare Co. Lid, . N .

Budgc Budge Jute {2, Lid. . '

Baranagar Jute Mills Ltd,y .
Hoawrah Milis Lid. R . .

Naffar Chandra Juie Mills Lid.

wkankinarezh Co. Ltd, . . .
Nazibati Jute Co. Jad. . - .
New Central Juie Mills . . .

Agarpara Co. . . .
Titag wh Jute Mills Lid,

76 00

14+ 50

3675
8o 0o

69+ 46

170 00
148: 75

28-15
B0 75
40" 25
340 00

190+ 00

2f77 to 8f79
é}gz to 5Bz
1/77 to 878
$8o to 11480
118t to 1jB2.
7177, 977 to
12f79.

2f8o to gj8o
8/8o to 10/80
12{80 t0 584
9f77 to 11j78
11/7g to 5/8¢
481 to 5f82

1/70 to 1283

12/83 to 5{84
18z to 5;’82,.

2f81.4/3! to
8{81.

/31 10 12/81
2{8z to 5/8z
7/82 io 9f8y

P1f81 o 584

g/Br to 10{32
saf2 to 5{B4
4/83 to 5/84
7i81 to 5/84
1/83 to /82

af82 to /82
to 882

/B3 to 4/83

f82 to 12483
9aa.nd. 5/84 f

3

Civil Rule has bren obtsined by the cstablishment

restraing #ction. . .
.

Inj1tetion hus b rn obisined by the rstobiisd m- 81 from
the Cideutta High Court. The est: blishmy nt is lying
closed from 1f82.

Action wndrr & ction 14 {24) of th- Employ s P-ovidrat
Futwd and Misc. Provisions Act ad undr s ction
405409 IPC his ben initicied upio 3/84.

‘The estzblishment has obtained a Civil Rule restraining
fu'-tsher action, The Mill has buen lying closed  from
1zf81,

Action under section 14 of the Emplovecs Provident
Fundnd Misc. Provisions Act and undvr scction 408/
409 TPC has been initiated.

The Regionl Provident Fund Commissioner is tiking
nec ssary action for recovery of duvs,

A Civil Rutr h:s boen chtained by the establishment
restraining action, - R _

Do,

Thzestablishmenthas obtained injunciion from the High
Court of Calcutts restrzining nction,

Civil Rule has been obtained by the est:blishment
restraining action.

The establishment is eleaving the arvears in instalyeents,

Civil Rute has been obtained restraining action.
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w {2) )] () (5)
e3 Victoriajuw Co. Lid. . . - 8g-00 B{82 to 484 Do,
24 TheAngueCo.ltd. . . 162-00 Bz to 4] B4 Do.
25 Shyamoasgar Jute Fly Co. Lid, . 222-00 8/Bz w0 4/84 Do.
af  Nuddea Mill Ltd, . 195-00 982 to 18y Do.
5/83 10 5/44
27 Ganges Mfg, Lud, - . . . 56-00 881 10 4/84 Do.
o8 Kamwrihatty Co.Led, . . . 18-79 3/83 to 6783 Establishrornt is clearing the amass in  instalments,
29 Delta Jute & Iadustries Lid. . . . 63 23 5/83 to 334 Action ur:dgr scotion 14 (2) (A) hus b en takenfinitizted
upto 1/84.
go Mis, National Jute Mfg, Garporation Unit R.B.H. M. 8- to 12/80 Action und r wction 8 and 14 his b wn initiated upt®
T 8 ? 874 313 4 12f76. Action und-r & ction 406/ 09 IPC has als0
boeon iaitiat d. M- anwhils the comamisioner of Pay—
ment has admitted ¢laim for Ra, 43-85 lakha,
31 Bharat Jute Mills, Howrsh., . . . 39.94 3l73to8f1s Prosecution ¢ ses under the Employess Provident Fund
2175 to 4/75 :nd Misc. Provisions Act filed. Action under section
’ & 406409 IPC h: s been iritiated. Dem:nd notice has
=/81 to z/8y beenr  issued upto gf83.
_ 4/83 to qfB3
gt My, Nellimarin Jute Mills, . . . 4.37 11/82 to 4/33 The Employer has obt ined st -y from the Hon’ble High
' Coury of Andhr: Pr desh - g inst prasecution un
section 14, Meanwhile, they b ve remitted 16 inatal-
ments =t the n.tc of 57,458 per month.
82 M/ Katihor Jote Mills = . . 62.20 10f71 to 12f96 $1ay h- 3 been obt ined frors the High Court restraining
' 1177 to Gf82 =ction,
g4 India jute Co. Ltd. . . . 67.80 Civil Rule h:¢ been obt ined from the High Cours
restruining action.
85 s Wellington Jute Co. Ltd. . . 40.00 Prostcution cases have beent leunched.
86 Mfs. Caledanian Jure Mills Leck . 30.00 Prosecution ¢ ses b ve bees |- unched. Propos:.! for grant

of st Imen: £ cility is under ex- mination-
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